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In this np1iction uner iectijn 19 of the 

Administrative Tribinals Act,1985,the Petitioner prays 

:c ish the order dated 10.4.1992 and direct the 

Cp.osite Party No.2 to appoint the petitioner as.an  
epertment al 

xtr9LDelivery Agent of Ratlang Post Off ice,. 

Th'Drlv staLed the case of the Petitioner is 

:ht hin fLher hri Adik;n 	Jena retired on invalidation 

round while he Was Worhing as an xtrs Departmental 

Delivery Agent of Ratlang Branch Post Office within 

3inarpur lathe -)istrict of Jajur on 14.9,1991,On 

18th eptembeL1991,Adikanda made an application to give 

a comoassioriate appointment to hiT SOfl Manmath (umar Jei  

and I1anmath,present petitioner,was apDOinted as an 

4, -;epartrnena1 Delivery Agent on adhoc 1)aSjS on 

E. Januery,1992 with a condition that his appointment 

contjnue till the reqular selection is mace.But 
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the services of the pCtitijner was Cispensca with on 

20th July,1992 Without assigning any reason. 

I nve ;:r Ir.P.K.ohanty learned counsel 

£ t.b: 7:t :jner arid hr,Ashok ?'lisrp learned Senior 

anding Counse]L(Central),I find this to be a most 

befitting case in which an appointment should be given 

to the petitioner to serve as xtra Departrrental 

Eeuivery Agent of Ratlang Branch Post Off jce,I am told 

that the Selection process has not yet been completed. 

I do not agree with the Departmental authorities as 

rcated in Annexure R/2 that thecases of those persons 

who have prematurely retired on medical grounds shoild 

not be forwarded to the office for consideration of 

their 	C00C;r in interest for compassionate 

: inI:ocnt ,Thc intention of having rehabilitation 

scheme for comPassionate appointment is to help the 

successor of a Government servant who dies in harness, 

the con:erned Government employee  who has retired on 

nedically invalidation ground needs more syrroathy. 

I think such persons should be given a helping hand 

to Sustain their livelihood.I am told that as yet 

the final selection process of EDLJA of Ratlang Branch 

P0St Olfice has  4at  PPt been finalised.Therefore,I would 

direct that the petitioner Shri Ianrnath Kumar Jena 

shol0 1:0 ao:ointed agthnst the said post, In case 

regur apointment order has been issuI,the petitioner 

should be given an appointment in any other post office 
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and the next vacancy when arises, in ny other 

post office,tbe same should go in favTur of the 

petit io1rer. 

Thu,the eppliction stands allowed leaving 

the parties to bear their own Costs. 
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VICE—CHALRMAN 
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